The Tripura Criminal Procedure (Payment of
Expenses to Complainant and Witness) Rules, 1972

(As Amended upto 4" Amendment dt. 01-10-2016)
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GOVERNMENT OF TRIPURA
" LAW DEPARTMENT
No. F, 3(1}-J/71, Agartala, the 19th July, 1972.
NOTIFICATION

In exercise of the powers conlerred by section TB12 of
the Code of Criminal Procedure, 1973 (Act No. 2 of 1974)],
and in supersession of the late Judicial Department notifica-
ton No. I, 4(6)-J/54. daled 31.12:55 the State Government
hereby makes the following rules to regulate the payment
of expenses to any complainant or witness attending for the
purpose of any enquiry, trial or other proceeding before any
crinimal court in the State of le"ipura, namely :

1. (1} These rules may be called the Tripura Criminal

Procedure {Payment of Expenses to Complainant and
Witness) Rules, 1979,

(2} They extend to the whole of Tripura.

{3) They shall come into force al once.

2. {1) The criminal Courls may, at the rates prescribed
by these rules, make payment of the expenses—-

(2) of complainants or witnesses whether' for the
prosecution or for the defence,—

(1) in cases in which the prosecution is instituted
or carried on by, or under the orders of or with
the sanction of Government or any Judge,
Magistrate, or other Public Officer, or in which
it shall appear to t(he Presiding Officer to be
directly in lurtherance of the interest of the
public, and .

(ii) in all cases entered in column 5 of Schedule II
appended 1o the Code of Criminal Procedure
as no{ bailable, and

(b) of witnesses in all cases in which they are com-
pelled by the Magistrate of his own motion to
attend under the Provision of section 540 of the
Code of Criminal Procedure.

(2) I a witness is summoned ai the instance of the

complainant or accused under section 244 of the Code, his

1. Amended by the Amendment Act, 1973.
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expenses shall noi be withheld [rom him  except on the
ground of failure to do his duly as a witness when
summoned,

(3) (a) For the purposc of computing the expenses
which the Criminal Courts are authorised to pay under
these rules, complainants and witnesses shall be divided
into two classes, namely :—

{i} labourers and ordinary cullivators and other
persons ol similar class and

{ii) persons ol belter position,
and the allowance shall ordinarily be a diet allowance,
which may be paid to persons coming under class (ii) on
demand by them, and to persons coming under class (i) us a
general rule,

(b) Such allowance shall be calculated for each
person at the daily rates within, and never exceeding, the
maximum limits specified below opposile the terrirotial
description of the Court in which the complainant or
witliess appears : ‘

- Description, Per diem Per diem
' Class (i) Class (i)
Courts in all  '[Upto Rs. 6/-] *[Upto Rs. 10/-]
Sub-Division. : '

3. (1) Complainants and witnesses performing the jour-
ney or part ol the journey by any public conveyance, not
being an air plane, may be allowed their actual fares each
day according to the class by which persons of their rank
and station in lile would ordinarily {ravel.

(2) Charges lor toll at [erries will be allowed at Lthe-
rates to the extent to which they have actually becen incurred.

~ (3} Other travelling expenses will be given only when
the journey could not have been performed on foot, or in
the case of persons whose age, position and havits of life
render it impossible for them to walk. In such cases, in
addition to the allowance permitted by the preceding rules,

1.
2.

} Amended by the Amendmenrt Rules, 1979,
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travelling allowaice shall be given al (he following rates,
namely ;—

{a} when the journey in by any kind of conve-
yance by road, the actual reasonabl: conve-
yance charge upto a maximum limit of 32
paise per kilometre, and

(b) in districts where the usual mode of travell-
ing is by water, {he actual expenses incurred
for boat-hire upto a maximum of rupees
_ten\ a day. -

(4) In hill districts, where it ig customary for
Persons to be accompanied by a man carrying their baggage,
when sych a person is summoned [rom g distance of more
than eight kilometres, he may be allowed the actual cos|
Ineurred for the hire of one porter,

NOTE y- N5 complainant oy wiliiess  shall be
allowed cost of convayance hy ajir Planes without the
written permission of the Siate Government. Ng such
permission will, however, be Recessary in respeci of ajr
journeys under taken by the complainant or the witness
concerned which are authorised by the Government {o
Government Servants o relaxation of the provisions of
S. R. 30,

4. (1) Il the Court is of opinion that any person foljow-
ing any {rade or profession or Chgaged in any conimaereial
undertaking has suffered substanlia] loss by reason of his
attendance as a witness or complainant, the Coury may allow
him, in addition 1o the diet money and travelling expenses
permissible under {he foregoing rules, reasonable COMpPeNSsH -
tion according to the circumsiances or the amouni of lpss
proved to have been aclually incurred ;

Provided that where such loss is proved to cxceed rupees

twenty five a day, or rupees one hundred and twenty in all,
the case shall be reported to Governmen{ oy orders along

with 4 full siatement of the facls and of the proof adduced
in support of claims,

(2) When SUmmoning a  witness of this class the
‘Government niay at its discretion permit him, if feasibje to
apply for a change of the date fixed [or his appcarance, where
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such a change would reduce the amount of loss centitied Lo
the witnesses by his appearance,

5. Notwilhslanding anything contained in (hese rules,
Government servanls when summoned lo give evidence in
their public capacity shall receive no paymen( [rom the
Courl on account of lravelling or halling allowance but shall
be entitled to draw such allowance under the rules framed
by Governmenl on producing a cerlificate of allendance
granted by the Court. Any [ees or expenses which may be
deposited in the Court for the ravelling and  subsislance
allowance of Governmenl servanils summoned 1o give
evidence in their official capacity shall, in case of Govern-
ment servants, scrving in connection with the aifairs of 1he
State, be crediled, subject {0 the provisions of rules, 6, to the
State revenues.

Provided that-—-

(1) When a Governmenl! servant is required to give
evidence in his public capacily at a Courl siluated
not more than eight kilomelres from his head
quarlers, the Court shall be authorised, where it
considers necessary and notwithstanding anything
contained in this rule, 1o pay the actual travelling
expenses incurred :

(ii) When the salary ol the Governmen! servanl so
summoned does not exceed rupees one hundred
and {ifly per mensem. he shall be paid his expenses
by the Court.

NOTE. — For he purpose of this rule, the salary of a
Governmenl| servant shall include his tolal emolumoents,

6. In the case of emplovees of the Governmenl of
India or a Government Railway or any other Commercial
Department ol Governmen! summoned (o give evidenee in
their_public capacily In criminals ecases, [ces or cxpenses

depoSited for the lravelling and subsistence allowances

referred to in rule 5, shall be crediled in Lhe lreasury 4n the
case of an employees of — e

(a) The Government of India, 1o thai :depalgnﬁém ol
lhe Government ol India 1o which he belongs ;

i
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(b) a Government Railway, fo that railway 1o which
he belongs, and
(c) any other Commereial department of Government -
to the Department to which he belongs ; '
and to enable this to be done the following particulars +will
be inserted in the Chalan-—

(1) Number of case.
‘ Name of Witness,
Official designation.
(4) Office in which employed.
(6) Name of Court in which he appeared.
(6) Date of hearing.
(7) Names of Parties in the case.

(8) Total amount. .

NOTE :—A timely intimation shall be given {o the
Nazir or the Magistrates Cashier, as may be, of the Court
concerned that the statement of ihe Government servant
appearing as a witness had been duly recorded so that there
may be no avoidable delay in cediting the fees or expenses
deposited for the lravelling and subsistence allowances
referred fo in rule 5 into the ireasury under the relevant
head and before the record of a decided case is consigned
to the record room. In additional copy of the chalan eredij-
ting the money at the Nazir into the treasury shall be
attached to the record of a decided case. The recordkeeper
shall not receive any record to which the chalan is not
atlached. 1

7. Notwithstanding anything contained in sub-rule
(3) of rule 2 and rule 3, whenever the Court requires the
expenses of a Government Officer, summoned as witness in
his official capacity to be deposited in advance, the term

(LI N
W a

“expenses” shall be interpreted to mean the travelling and

halting allowance admissible under the tules framed by
Government, ‘ :

8. Government servants, when summoned o give
evidence in their private capacity, shall be paid by the Court
such travelling allowance as is paid to persons of similar
status in the manner provided under rule 8 of these rules. .
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9. The nubmer of days for which dicl allowance
sholdabergranted shalliberdelgpmined. by, the officer, order
in payment in each casc. T s

.10.. Thesec rules shall apply to wilnesses summoned 1o
give evidence in ecnquiries held by "Civil Courls under
Chapter XXXV of the Code of Criminal Procedure.

11. (1} Notwithslanding anything conlained in these
rules, the expenses of witnesses in Sessions Courts shall nol
be paid if such witnesses are not examined, unless, after
such summary enquiry as he may consider necessary, the
presiding Judge of the Court considers thal such witnesses,
if they had been examined, would have been in a position
o give relevanl and materials evidence in the casc in which
they have been summoned, or unless in ‘the opinion of such
presiding Judge therc are such special circumstances, as
would justify the payment of their expenses. e

(2) Notbing in this rule shall be deemed to authprisc
the withholding of the expenses of witnesses 1p cases in
which they are compelled by the Court of its motion to attend
under the provision of section 540 of the Gode of Criminal
Procedure, 1898, except on the ground of failure to do
their duty as wilnesses when summoned.

By order of the Governor,
S. Chakraborly,
" Secrelary,
Government of Tripura,.

]
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PART I—OCrders and notifications by the Ciovernment of Tripura,
the High Court, Government Treasury stc. '

Government of Tripura
Civil Secretariat
Law Depariment
3{D)-1y71 Dated, Agartala, the 6th November, 1975,
-8 NOTIFICATION
Inexercise of the powers conferred by section 312 of the Code of
= 3al Procedure, 1973 (2 of 1974), the State Governmeni hersby makes the
ho=Ing ruies to amend the Tripura Criminal Procedire (Payment of
raree 588 to -Complainant and Witness) Ralss, 1572, namely 1—

BT

“title & L. (1} Thess ruleg may be cailed the Tripura Criminal

T.T2N0e. . Procedure (Pavinant of Bxpsnses to Complajnant

and Witness) Amendment Rufes, 1979
(2) They shall coms inio force on and form the date of
their publication In the Official Gazaits,

2. In clanse () of sub-rale (3)° of rule 2 of (ha Tripurs,
Criminal Procedurs (Fayment of Expenses to Complai-
nant and Witness) Rules, 1873 1
(a) for the words, figure and-marks “upto Rs, 4 ”, {he

Words, figure and marks “upto Rs. 6/ shall be
substituted ; aud '

(bi for the words, figure and marks “upto R, 12/-” the
words, figure and marke “upto Rs. 10/~ ghall be
substityted.

By ordsr of the Ciovarnar,
H., Tras
Seeretary o the Government of
Tripura & Legal Remembrancar,







GOVERNMENT oF TRypyns
Léw LEDARTYENT,

'N@:F;3(1)~J/LAW/?1 Dated, Agartala,tne 12thMay, 2600 .
NOTTFICATTON
B

In exereige of the Powerg eonferred by section G e
o the Cede gr Criminal‘Precedurey 1973 (2 P 1974), the
State Gevernment,héreby makes the follow1ng Tule& to rur-
ther'amend the Tripurg Criminai Frocedure (Payment or [Dv
penses +g Cémplainant and Witnesg) Rules,197p namely:—

Shert titie 1. (1) These ruleg may be calleg the Tripurg
and

' CmmmencementgﬂrimlnaljProoedure (Payment or Expenses te

C@mplainant-and Witness)(Secdgd Amandment )
Rules, 2000 -

éfTicia] gazette, ' L

£m$ngmgﬁ% of 2. In élause (b) or sub-rute (3) or rule
e- 2, 2 of the Tripura Crimingl Procedure-(Payment y
of Expenses +q Complainant and WitnESS)‘Rulés,
1972 (hereinarter referred to ag tpe Prineipay
Ruleg) reop the Words,figureg and‘marks ”&;6/~”

and "k;10/—”sthe Words,figures éﬁd marks i,

20/~n and "s,25/-nf gpaqy respectively be

substituted: :
Amendmfnﬁiof 3, In provige to sub-rylg (1) or rule 4 g
Tale- b the principai Rules for the words twenty Tiver . ;4
=il and.”one hundreq twentyﬂ,the Wbrdsxjﬁgézii '

Tiven gng "two -hundregn Shallarespectivelﬁ
be substititeq, -

A

Advance copy forwarded for‘infermahlonf Necessarg—
1+ The Acceintant General(A&E),Tripura Agartars T

2. A1l DepirﬁmEHtS/H@ads of Depértmenté/Offiees
A+ The Markger,Government Press,Agartala with‘réquest
Kindly de pubijgy ‘the above'notifiaation in the

, mﬂmmylﬁmeOftméﬁﬂmma&%Mief

Fermatlon ang Send 17”g Capies of th, notirg

the I# Departpeny after bublicaticy, “Lisn to
f i 5 & . iy
/ i e Lt L A |
/ ( tﬁ .benapa+l ) ng/






- P

No.F.1(14)-LAW / ESTT-1 /2002
Government of Tripura
Law Department

Dated, Agartala , the A® April,2006 .

MEMORANDUM FOR_THE COUNCIL OF MINISTERS

Subject :- Third Amendment of the Tripura Criminal Procedure (Payment of
Expenses to Complainants and Witnesses) Rules, 1972 .
Amendment of the Tripura Criminal Procedure (Payment of Expenses to
Complainants and Witnesses) Rules, 1972 is necessary for enhancement of the
diet money, Travelling expenses and other allowances of the witnesses and
complainants appearing in court cases in order to compensate their professional
foss and reimburse their travelling expenses appropriately .
The Tripura Criminal Procedure (Payment of Expenses to Complainants and
Witnesses) Rules, 1972 has classified the witnesses and complainants into two
categories namely, Class — I & Class- 11 . Labourers and ordinary cultivators and
oth.er persons of similar class belong to class I‘ and persons of better position
belong to class 11 . |
At present the Tripura Criminal Procedure (Payment of Expenses to Complainants
and Witnesses) Rules, 1972 (copy enclosed) in clause (by of Sub Rule (3) of
Rule ~ 2 provides that diet allowance of Rupees twenty per day shall be paid to

the complaints and witnesses of class-1 and diet allowance of Rupees twenty five
per day shall be paid to complainis and witnesses of class-II. The proposed

amendment seeks to substitute Rupees twenty five for Rupees twenty and Rupees

thirty for Rupees_twenty five in clause (b) of Sub Rule (3) of Rule 2 of the

Tripura Criminal Procedure (Payment of Expenses to Complainants and
Witnesses) Rules, 1972..

The Tripura Criminal Procedure (Payment of Expenses to Complainants and

_ Witnesses) Rules, 1972 in Sub Rule (1) of Rule 4 provides that the court may

allow to a person in attendance ms a witness or complainants reasonable



Compensation according to the circumstances or the amount of loss
proved to have been actually incurred in addition to diet money and
travelling expenses permissible under the Rules. And in the proviso to Sub
Rule (1) of Rule 4 il is provided that when the amount of such loss is
proved to exceed Rupees thirty five a day or Rupees two hundred in all,

the case has to be reported to the Government for order .

The proposed amendment seeks to substitute Rupees forty four for Rupees

thirty five and Rupees two hundred fifty for Rupees two hundred in the

proviso to Sub Rule (1) of Rule 4 of the Tripura Criminal Procedure
(Payment of Expenses to Complainants and Witnesses) Rules, 1972
Finance Department has been consulted for amendment of the Rules . FD
vide their U.0.No.1506 / Fin (G) 06 dafed 9.3.06 has concurred to the
proposed amendment of the Tripura Criminal Procedure (Payment of
Expenseds to Complainants and Witnesses ) Rules, 1972 .

The Council of Ministers may kindly consider for according approval to
the Tripura Criminal Procedure (Payment of Expenses to Complaints and
Witnesses) (third amendment) Rules, 2006 (Flag- A) .

The Hon’ble Chief Minister has kindly consented for placing the matter

before Council of Ministers .

Secretary, Law.
25 copies for GA (C & C) Deptt.




GOVERNMENT OF TRIPURA
DEPARTMENT OF LAW

NO. F. 1(14)-LAW/ESTT-1/2002

NOTIFICATION

Dated, Agartala, the

Rey AL

Lefter 06 Al

March, 2006.

In exercise of the powers conferred by section 312 of the Code of

Criminat Procedure, 1973 (2 of 1974), the State Govt. hergby makes the following rules

to further amend the Tripura Criminal Procedure (Payrent of Expenses to Complainant

and Witness) Rules, 1972 namely :-

Short
Title &
Commenc
ement

Amendm
ant of
Rule 2

Amendm
ent of
Rule 4

1.

(1)

2)

These rules may be called the Tripura Criminal Procedure
{Payment of Expenses to Complainant and Witness) (Third

Amendment) Rules, 2006

They shall come into force on and from the date of their

publication in the official gazette.

In clause (b) of sub-rule (3) of rule 2 of the Tripura Criminai

Procedure (Payment of Expenses to Complainant and
Witness) Rules, 1972 (hereinafter referred to as the principal

Rules) for the words, figures and marks ™ Rs. 20/-” and TRs.

25/-", the words, figures and marks “Rs. 25/-” and * Rs, 30/-"

shall be substituted respectively.

In proviso to sub-rule (1) of rule 4 of the principal rules for
the words “thirty five” and “two hundred”, the words “forty
be substituted

four” and

respectively.

“two hundred fifty” shall

By Order of the Governor,

(5, C. Das)

Secretary, Law,

Government of Tripura,

¢

e
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Tripura Gazette, Partl August 5. zq,oej?&f D.

a -HCI"2006!4653 Shri Subir (;.h'."éaha, civil Judge (sr. Div) 8 Assistant

No.F. 1301 )
< pasions Judge, Dharmanadar, North Tripure},wﬁo nas been promoted and appo'mted in Grade-l

Af the Tripura Judicial Service on adhoc pas'i'e vide notification of the Government of Tripura inthe
Law Department No.F.1(6)-d (G)iQB}(Pt.'I) dated 10.05.06 is transferred and posted as Additional
District & gessions Judge (Adh‘peﬁ “Fast Track Court, Khowai, West Tripura Districtin the existing

yacancy-

in exereie,e-e'f"the power conferred under sub-section (3) of gection @ of the Code of
Criminal progedure. 1973, the High Court is pleased 10 appoint ghri Saha as Additicnal
Sessions Judge, West Tripura Sessions Division with Headguarter at Khowai 10 gxercise

Such pOWETS within the \ocal limit of the 5urisdiction with effect from the date of his taking over
charge as such. )

5. PAL
REGISTRAR.
Government of Tripura
Law Department
No.F.A (14)—LanEstt.U2002 Dated, Agartala, the 15th May, 2006

NOT!F\GATION

in exercise of the poOwWers conferred BY section 312 of the Code of Criminal Procedure,
1973 (2 of 1974), the State Govt. hereby makes the following rules to further amend the Tripura
Criminal Procedure (Payment of Expenses 10 Complainant and Witness) Rules, 1972 namely -

ghort Title 1. (1) These ruies may be called the Tripura Criminal Procedure (Paymento
& Commencement Expenses to Complaint and Witness) (Third Amendment) rules, 2006.

(2 They shall come into force on and from the date of their pubticationi
{he official Gazette.

amendment of 2 = in clause (0) of sub-rule (3) of rule 2 of the Tripura Criminal Procedu
Rule 2 (Payment of Expenses to GComplainant and Witness) Rules, 1972 (her
inafter referred to 88 the principai Rules) for the words, Tigur
and marks “Rg. 20/ and” Rg, 25/-", the words, Figures and mar

wRs. 30/-" shall be substituted. '

amendment of 3. I proviso to sub-rule {1) of rule 4 of the principal ruies for the wo
Ruie 4 “tnirty five’ and “two nundred" the words “fifty’ and “two pundred ¥

shall be substituted respectively.

By order of the Governor,

s, C. bas
Secretary,

Government of Tripura.




Tripura Gazetle, Rart-l, October1, 2016 A. D,

No.F.1(2)-Law/Estt -1/2015/5858-76

Government of Tripura
Law Department
Secretariat ; : Agariala
Website - law.tripura.gov.in

Dated, Agartala, the 18th Seplember, 2010,

NOTIFICATION i

In exercise of the powers conferred by section 312 of the Gode of Criminal Frocedure 1973
(2 of 1974), the State Govl. hereby malkes the following rules to further amend the Tripura Criminal
Procedure (Payment of Expenses to Complainant and Withess) Rules, 1972, namely -

Short Title & 1.
Cominencement

(2)
Amendment of 2.
Rule-2
Amendment of 3
Rule-4

{1) These rules may be calied the ‘Tripura Criminal Procedure
{Payment of Expenses to Complainant and Witnegs) (Fourth
Amendment) Rules, 20167,

They shall come into force on and from the date of their publication in
the Official Gazette.

In clause (b) of sub-rule (3) of rule 2 of the Tfipura Criminal Procedure
of Expenses to Complainant and Witness) Rules, 1972 (hereinafter
referred to as the principal Rutes) for the expression *Rs,304", the
expression “Rs. 60/- (Rupees Sixty)” shall be substituted.

In proviso to sub-rule (1) of ruled of the Principat rules for the
expressions “fifty” and "two hundred filty”, the expressions "Rs, 100/
(Rupess One Hundred)” and “Fs.3580/ (Rupess Three Hundred
& Filty?' shall be substituted respedlively.

By order of the Governor,

A Nath
LR & Secreftary, Law (1/C)
Government of Tripura.




